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IN THE CENTRAL ADMIN IS^EATJUE Tfc IfJUNAL
PRINCIPAL BlNCHj Wl'^, DELHI (?•

O.A. Mo. 1 836 OF 1994 :

Weu Delhi this the 2eth day of Cicrober 1995

Shri Limes h C. Go el
Son of Shri Banuari Lai
working as Stenofrapher in the
Town & Country Planning Organisation,
Ministry of Urban Development,
I. f «C.S Cat8, l\i ssj Delhi— 110 01 6 , and
Residinp at A-147, f-Unto Road, Neu Delhi

(Dy Anniccste Shri B.Krishan)

l/ersus

1. L'nten of India, through the Director of Estates,
Ciractorate of Eststss,
Nirm£n Ff! hevan , Meu Delh i.

2* Ths Ei'^; Officer
(Shri A.-'alns)
Dir8cicra.,,e of Estate,
Nirmsn Bhevsn, Msu Delhi,

:ant

\By Aovocs.tes Shri B.Lall)

ORDER (Oral)

Hon'bla Shri K.Muthukumer, Member (A)

..... .R ns'- '-•pr'ert

Id Counsel for the aprlicsnt states that in wiey

Oi rna oraer of the Supreme Court datgH ig.^'io^gs. the anolica'^nn

has become infructuous. Accordingly the epnlication is

QisfnissBd as having become inf ructuous, No costs.

cc.
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(K .Muthukumar
Memfeer (A


